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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL
BENCH

O.A. No. 1523 of 1993

New Delhi this the 24th day of February, 1997

HON'BLE MR. K. MDTBDKDMAR, MEMBER (A)

Shri J.p. Rana
S/o Shri Shri Pal
R/o 208, Aliganj,
Kotla Mubarik Pur
New Delhi-llo 003

Applicant

C^lsJlTor t'eTpuL^nT ■

11,

Versus

*

Union of India through
The Secretary,
Department of Personnel & Training,
Government of India,
North Block,
New Delhi.

The Deputy Secretary (Admn.),
Department of Personnel s Training,
Government of India,
North Block,
New Delhi.

The Under Secretary (Admn.),
apartment of Personnel & Training,

Government of India,
North Block,
New Delhi.

•.-Respondents

By Advocate Shri V.S.R. Krishna

ORDER (ORAT.)

Ron ble Mr. k. Muthukumar. Member (a)

in this O.A., the applicant p^ays for
reengagement in service as ^ r,

casual labourer. His

IS not entitled to a reaular-
f^^ts Of the case it is . From the

- apparent that the applicant
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had completed 240 daye during the period from 7.2.1992
to 19.1.1993 with broken spells m between. The

pplicant also alleges that in May, 1993, the
respondents have engaged some freshers and his name
was not considered.

After hearing the parties, this application

disposed Of with the direction to the respondents
to consider reengagement of the applicant in the
-rvice as a casual labourer subject to availability

With the respondents and in preference to
any juniors to the applicant Tn 4-v,

^P cant. In the circumstances,
there shall be no order as to costs.

-  ̂:

(K. Mui-HOICUMAR)
member (A)

Rakesh


